CENI RAL 2DMINISIRATIVE TRIBUNAL, JABALPUR BENCH, JABALEUR
Original Application No,108 of 2003

Jabalpur, this the 25th day of February,2003.

Hon'ble Mr,R.K/Upadhyaya, Menber (A)
Fon'ble Mrs,Meera Chhibber, Menber (J)

Dutt Upadhyay, R/o 731, Gautam

Ganjj P.O.Garha Jabalpur, TQBbo213/

1950 Examiner Q.A.T. Vhicle Factory,

Jabalpur, ~APPL ICAND

(By Advocate- Mr.M.N.anerjee)

yersus

1. Union of India thréugh the
Secretary, Department of Defence,
Govt. of Indid, New Delhi.,

2 - Chairnﬁ-n'
Ordnance Factory Board, Kolkata,

3e General Manager,
- Vehicle Factory, Jabalpur, ~ ~RESPONDENT' S

O RD ER (ORAL)
By Hon'ple Mrs.Meera ¢hhibber, Member J)s

By this OsAs, the applicant has sought the following

relief. ;-

“Applicant therefore most respectfully
prays for issuanice of necessary writ or order or
" directions to the respondents to effect recovery
of interest amount only to the extent as per
sanction order dated 7,2.94 (Annexure A-1), Any
amount if deducted in excess may kindly be
Ccormmanded to be retumed to applicant with interest

It is submitted by the applicant that he has
already given a representation, which is annexed with
the 0.As ds Amexure a~4 whem@ the applicant ha |
LR o ehasted Aadutlo 5 T Byr e B
requested to the authorityf It is submk ted by the '
applicant that the said representation has not been

decided by the authority till date, asdthe Tespondents
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are deducting the amount of interest @ Rs.880/- per

month,

20 The.ciaima of the applicant is that the respon-

dents have not even decided his representacion and bawe,
proceeded with the recovery7 Yie th::Lnk that this case (aw
be disposed of at the admission stage itself by giving
a direction to the respondents to consider the represen-
tation of the applicant, filed:‘Annexure A~4 m.th the
Ouhe and to pass an appropriate reasoned order thereon
within a period of six weeks from the date of receipt

of copy of this order, under intimation to the applicant.
Till such time, the representation is decided, the
respondents are restrained from meking any Cecovery

from the app]..icantv" s salary. With the above directions,
the Original Application is disposed of at the admissiom

stage itself, with no oxder as to costs.

[l

(Mrs.Meera Chhibber) (RKJUpadhyaya)
Member (J) Member (A)
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